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OFFICE OF THE PRINCIPAL DISTRICT 8: SESSIONS JUDGE (WEST)

TIS HAZARI COURTS : DELHI

ln partial modification to this office earlier Order No.758/18128-
18227/Committee/Gaz./PDJ West/2024 dated 28.05.2024, the following committees of West

ORDER

District, Tis lflazari Courts, Delhi are re-constituted as under with immediate effect :- pp p

(Not
S. (i Name ofthe committee Name ofthe Officcr Designated as ConcernedBranch

Association, Tl-1C
‘N i N072/DHCIGaz'/2018 dated i\lon1iriee of the Bat‘ Council of Delhi. i

15.1 0.2018) 1 t

i 1 Committee for 1-ed;-@553] of‘ Principal District & Sessions Judge (West) Chairperson
, _ f M b f tl The Adrninistrative Civil Judge (West)
concel ns 0 em erS_ 0 18 President of the District Bar Association, Member

T Bar Association at the District. ,'I'I-IC‘ '
[High court of Delhi tcttel-i'l‘he Secretary of the District Bar

Convenor

Member

Member‘

Admiitistration
Branch

District

2 Witlless Protection committee i Principal District & Sessionsludge (W st) Chairperson
(High Court of Delhi Notification D‘.’P‘f.‘Y C°‘““““*°“@" °‘ "°“°°* ‘”°i‘

e .
‘ Member

N0-294/Rules/DHC dated Chief Public Prosecutor, West District, Tis Member
13.03.2019) l-lazari Courts, Delhi. ' Secretary

General Branch

Others Vs Delhi Treasury
I-Iazari Courts & Others
facility and convenience

l

i periodic renewals

Tis
for
of

.ti-aclting such deposits and their

3 To work out the modalities of Sh-N*‘1'°5hK"11'“"‘M=‘“‘°l1'“»
, . . . . _ . ‘District Judge (Coiriniercial Court)-01implication of (lll8CIl011S}Sh_ Shiv Kumim ADM:

. contained in Para 17 of Writ Administrative Civil.ludget\-Vest)
1 Petition (Civil) No.2162/2015 D15“'l°‘ N“Zl"(“'°5‘l

‘ titled Sliri H.V. Kumar &

"Chairperson

Member
Member
Member

A
I"

l

LAC Branch I

Persons (West District),
I-lazari Courts, Delhi

ib6\/‘C1211 guidelines laid do

the quality of the SupportT.

(Minutes of meeting dated
‘03.03.2020 of “Committee to
monitor proper implementation 0
' ' ' ' ' wn by
the Supreme Court as well as

‘ High Court of Delhi for dealing
with matters pertaining to sexual

. offences and child witnesses”)

Secretary, DLSA (West)
Ms. Neelam Narang.

(Mob : 9650791655)
(entail 2 neelamdew (rigmail

Addl.PP/RCC Inchnrgc from DCW

Ms. Sumo Madda. ACP. Suh. Division
Rnjouri Garden (Mob : 8750871 I06)

f (email :
acp.ra_ioui"igiii'den@delhipo|ice.gov.in)

Chairperson
Member

‘ Member‘

.corn)
Member

General Branch

' 5 Purchase Committee _ (Commercial Court)-02

District Judge (Coninicrcial

The D.D.O. (West)

Sh. Naresh Kumar Malhtoni,

Adminisualivc Civil Judge (West)

Member
Member
Member
Member

Court)-06

Chairperson General Branch

Sub-Coininittee for assessing M5- 1*1fl1'1'=t=115i=1ei1-/\3J-ill (P0930)

is

Ms. I-Iemani Malhotm. District Judge 7 Ti -

dealing with complaints

West District, THC

36/2012/S.UVol.I/1983
28.05.2013)

with
regard to Sexual I-Iarassinent

l against the women employees of

(GNCT of Delhi letter No.1-‘.8/.
dated

Sh. Anil Clmncihel, ADJ-04

PVIARG

Ms. Shivali Shanna, ASJ-03V 6 =II1‘[BI‘l'l€li complaints committee Z T Wi lvlcinber
Ms.Abha loshi, Governing Body Member, Member
Action [nciia and also Former Director,

Chairperson Administration
B ranch
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D S. l Name ofthe committee Name oftlzc Ofliccr Designatezl as \ Concerned
Branch

7

and Public Persons

to look into the request /Se
suggestions I grievances and ‘Administrative Civil Judge (West)

‘ complaints of Staff, Litigants

Grievance Red‘-3553] Committee Principal Judge, Family Court (West)
Chicf Metropolitan Magistrate (West)
nior Civil Judge-cum-RC (West)

Chairperson
Member
Member
Member

Administration
Branch

8

l

‘u

disposal of such cases.

cases.

03/02/2016)

(ii) To constantly monitor the
disposal of 5 and 10 years old

‘(High Court of Delhi letter
No.2l3(l0)/RG/DHC/2016 dated

(i) Arrears Committee to fix Pflnsipalludss-Family Coufllwssll
targets for disposal of identified Eh‘ may Gupta’ D'SmclJ“dg°
cases, to formulate guidelines Sh. Hem Raj, AS]-08
for expeditious disposal of cases Chief Metropolitan Magistrate (West)
particularly old cases, to
propose constructive
suggestions and strategy for‘
speedy disposal of targets fixed
and to constantly monitor

Commercial Court)-05

Senior Civil Judge-cum-RC (West)

Chairperson
Co-chairperson

Member
Member
Member

ludicial Branch

1

I

9
known as Government

District

I
i v

For using new Web Portal
Sh. Gautam Manan, ASJ-O9

e~l\/iarketplace (GeM) of West Sh. Mukesh Juncja, J.A..
West District ~
Sh. Mukesh Juneja. .l.A.,
West District
Admiuistmtive Civil Judge (west)
The D.D.O. (West)

Primary user
Role 7 General Branch

Secondary user
Buyer(s)

Consigneets)

Supervisor
D.D.O.

110

\

“Review Suh~Committee”

‘(I-ligh Court of Delhi letter
No.322'7-37/2018 dated

‘strategize and deliberate upon
disposal of cases with special
attention to monitoring cases.
The aim and object of 'the~
Committee is to creation of
leadership and peer groups
amongst Judicial Officers.
Furthermore, the committee
will send a monthly report to
the Disposal Review Committee
of the I-Ion'ble Delhi High Court t

Principal Judge, Family Court (West)
Chief Metropolitan Magistrate (West)
Senior Civil Judge-cum-RC‘ (West)

il7/07/2018)* r

Chairperson Judicial Branch
Member
Member

ll To monitor compliance with 511- H*="1R=\.i-A31-03
directions of the I-Ion'ble High
Court of Delhi in case titledi (West)
‘Manjit Singh Vs. State Crl. MC 511- J“8"*1'3i"8h» AC"("Q)

Chief Metropolitan Magistrate (West)
Addl. Chief Metropolitan Magistrate

(M No ' 9811192923)
N0‘4485/2013 dated 10‘09'2014' (email '1. legalcellwest303@gmail.c0rn)

The ACP/I-IQ/Crime

Chairperson
Member
Memher

Member

(Nodal Officer

Judicial Brancl:

..s““_/

4
I

I
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S. Name ofthe committee ‘Name ofthe Oflicer Designated as Concerned_(§’ ,,

'- No Branch

g; 12

l(For West District)

=(l"ligh Court of Delhi letter
1 No. 156- 167/Rules/DI-1C/2022
iclatecl 24.02.2022)

Dist;-[ct court Vutnel-able Principal District & Sessions Judge (West)
. . . ' ‘ Ait Witness Deposition Courtroomsp Sf"i°'_m°°‘ SJ

Ii O O
Senloi most ASJ (POCSO)

THC, Delhi

l\/Ionitoring Committee Senior most ASJ (Rape Cases)
(Vin/DCMC) The Chairpersoll, VWDC COII'll1'llll8t3

Chairperson
Member
Member
Member
Additional
Member

General Brancl .-
VWDC

registration of cases, timely
uploading of Orders and hybrid
hearing in all Courts of District
West.

Committee to Monitor the P"'"°iP=1l'J"d8=-Ft""i1Y CW" (wcsll
Chief lvletropolitan lvlagistrale (West)
Senior Civil Judge-cum-RC (West)

Chairperson
Member
Member

3 Computer
Branch (West)

Selection Committee for
Selection of Law Researchers
for District Judge (Commercial
Courts)

(High Court of Delhi letter
N0.6589/EoDB/Dl-IC/272/2023
dated 29.03.2023)

PrincipalDislriciifla Sessions lodge, West
Disu'ict
Principal Judge (Fantily Court). -
West District
Senior most District Judge (Commercial
Court), West District

Chairperson

Member

Member

General Brancl

15 Committee to nionitor/observe
the reasons of delay of cases
pending for more than 2 years.
(Letter No.EC/01/2023 dated
02.03.2023 of I-1on’ble e-
Committee, Supreme Court of
India and email dated 07.07.2023
received from High Court of
Delhi)

Principal Judge. Family Court (West) A
Chief Metropolitan Magistrate (West) "
Senior Civil Judge-cum-RC (West)

Chairperson
Member
Member

Judicial Branch

I6

I7

Committee to complete the task
of identification of cases having
historical I public importance.

Accessibility Committee to deal
with all issues relating to the
Person’s with Disability.

Sh. l-[em Raj. AS1438
Ms. SaumyaChaul1an, ASJ (I-'l'C)-02
Sh. Aukit Karan Singh, MM-08

Sh. Nat-esh Kumar Malhotm,
DJ (Com.me1'cialCourl)-O6
O1 l—20837323
Senior Civil Judge-cum-RC (West)
O11-23918465
Sh. Gaurav Shanna, Advocate
Mobile No.: 8447298054
Sh. Sandeep Chanel, JAlDistrtct System
Administrator
Mobile N0.: 9990720157

Chairperson
lvlember
Member

Chairperson

Member

Member

Member

General Branc'=& ._

Computer
Branch (West)

Geneml Bran.
t (West)

Committee
(in order to ensure a consultative
process to deliberate and award
ijust, fair and reasonable
compensation to victims of crime
under the Delhi Victim
Compensation Scheme)

18 F District Victim Compensation” CMs. Henmui Malhotm
DJ (Commercial Court)-O2
The Secretary. DLSA (W881)
The Chief Public Prosecutor

Chairperson

Member
Member
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uploading of Orders and hybrid
hearing in all Courts of District
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General Brancl

15 Committee to nionitor/observe
the reasons of delay of cases
pending for more than 2 years.
(Letter No.EC/01/2023 dated
02.03.2023 of I-1on’ble e-
Committee, Supreme Court of
India and email dated 07.07.2023
received from High Court of
Delhi)
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Committee to complete the task
of identification of cases having
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with all issues relating to the
Person’s with Disability.

Sh. l-[em Raj. AS1438
Ms. SaumyaChaul1an, ASJ (I-'l'C)-02
Sh. Aukit Karan Singh, MM-08

Sh. Nat-esh Kumar Malhotm,
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(in order to ensure a consultative
process to deliberate and award
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under the Delhi Victim
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18 F District Victim Compensation” CMs. Henmui Malhotm
DJ (Commercial Court)-O2
The Secretary. DLSA (W881)
The Chief Public Prosecutor

Chairperson

Member
Member
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i 19 To oversee the imlllementation gt}-(late ViflflY_§?lilésl1 Um Ch=1i1P*='$°" 3G°"B1"‘*B""‘°'
ommercm our - _‘ ;ot‘ the Judgment passed by the Sh Ashulosh Kumar Member

lHon'ble Supreme Court of DJ (commercitll COUI1)-01
‘ India in the matter titled 5"-Ala? G“P‘_“ M°"‘b°"

1“Satende1' Kulnar Antil v. Ducommemmlcom)-05
Central Bureau of
Investigation”, SLP (C1-in1inal)~
‘S191/20

1 . . ~ ~ - ~ i l " l ' '20 District Case Maliagenlent ‘The Principal District & Sessions Judge Chairperson Judicial Brnncl
‘ . The Princlpal Judge. Fanuly Lourt Member
C°““"‘“ee Sh. Gnutnm Mnnan, AS.l~09 Member

\ The Chief Metropolitan lvlngistrale Member
t 1 The Senior Civil Judge-cum-RC , Member

1 (To work as per the Action Plan ‘The $°°"*"'~"Y- DL-5" (“"5" Q‘:;'1‘1“;:if“'
1 for Arrears Reduction in

District Judiciary)
l 21 Committee to maintain col-dial The Principal District 8'4 Sessions Judge 3 Chairperson Geneml Brancl

. Th P‘ 'd i, D-lh' B.‘ A 't' .lM b (West)_ relations between Bench and Igzifflcn° I 1' Smmwn em er
‘ Bar. The Secretary, Delhi Bar Association. Member

THC. Delhi.

Note : ln the absence of Chairperson, the senior most Officer will Chair the meeting of
the Committee.

Further the correspondence with the l-ligh‘Court of Delhi, New Delhi will be done only througi
the undersigned.

I‘ Q T \\\~’/V \~A.

1 ‘ll(vmoo i<uMiii=i)u'
PRINCIPAL DISTRICT s. SESSIONS JUDGE

(WEST DISTRICT) A H)
//cs 18 76 7"7’3> 577

No. /Committee/Gaz./PDJ West/2024 Dated, Delhi the l sic‘, XI

. The Registrar General, High Court of Delhi, New Delhi.
The Principal District & Sessions Judge (HOs), Delhi

. The Principal District & Sessions Judge, all district, Delhi/New Delhi.

. All the Judicial Officers of West District, Tis Hazari Courts, Delhi.
. Sh. Gaurav Sharma, Advocate, Chamber No.Y-1, Civil Wing, Tis Hazari Courts, Delhi.
. The Sr.A.O.(J), VWDC, Tis Hazari Courts, Delhi (Room No.20-A).
. All the Branch |nchargelDDO of West District, Tis Hazari Courts, Delhi.
. The Branch Incharge, Judicial Branch, Central District, Tis Hazari Courts, Delhi.

9. The Branch lncharge, Library, Tis Hazari Courts, Delhi.
10. The PS to the undersigned
11. The Reader to the undersigned
12. O/o CMM, West District, Tis Hazari Courts, Delhi.
13. Scanning Room No.282, Tis Hazari Courts, Delhi.
14. For uploading on LAYERS.
15. For uploading on centralized website through LAYERS.
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